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wiler the Nallamada . drainage basin ;

THE ANDHRA PRADESH (NON-DELTA AREA) -
DRAINAGE CESS ACT, 1986.%

ACT No. 20 OF 1986.
[ 5t August, 1986 -

An Act to provide for the levy and collection of Drai-
nage Cess on all lands comprised within Non-Belta
-areas in the State of Andhra Pradesh for the pur-

- pose of raising funds 1o meet the expenses incurred
on Drainage Schemes undertaken in Non-Delta
areas and for maiters connccied therewith.

Be it cnacted by the Legislative Assembly of the State
of Andhra Pradesh in the Thitiy-sevenih Year of the -
Republic of India as follows :—

1. (1) This Act may be called the Andhra Pradesh -
(Non:Dtlta Arca) Drainage Cess Act, 1986. - Short title,

ment and

' (2)‘ It shall come into fores on such date as the application.

Government may, by noiification, appoint.

(3} Ii shall apply,— : s
(D) in the first instance to the non-delia area

(i) to Such other non-delia areas in ihe State
on such date as the Government may, by notification
appoint.

2. -In this Act, unless the confext otherwise

requires,— Dfisitions,

(a) “Board” means the Krishna, Godavari and .

Pennar Delta Drainage Board esiablished under section7

of the Andhra Pradesh (Krishna, Godavari’and

Pennar Delta Arca) Drainage Cess Act, 1985 : ﬁcstszsm
{ ot X

_(b) “Collector” means any officer in, charge of a

revenue division and includes a Depuiy Collector, a

Sub-Collecior and an Assistant Collccior D ’

*Received the assent of the Governor o
For Statement of Objects and Reasons,
Pradesh  Gazette, Part 1V-A, Fxtraordi
March, 1986, at pages 9 & 10. '

n the 2nd August, 1936,
‘please sce the Andhrg
nary, dated the [9¢h
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(c) “dramaoe cess” means the tax IeVIabIe and
colleciable undcr seciion 3 ;

(d) “drainage scheme” means any scheme forthe
improvement of drainsin the non-delta area and

for the formation of flood moderaiing reservoirs in the |

uplaud arzas across the sireams flowing into the non-
delia ‘drea and includcs any schemg relating to the
following works in the non-delta area which are owned
or - conirolled by the Government or consiructed or
maintatned by them and noi handed ove: to any
person —

(i) channels whether natural or artificial for the’

drainage of was’e or surplus waicr and escape channels

from an irrigation work togeiher w1th dams, embank-" "

menis, weirs, sluices, groynes, pumping seis and other
works connecied with ar auxtliary to all such channels;

(if) all works for ithe protection of lands from

: ﬂoods or from crosion, ?
" Explanation:—For the purpose of this clause

any pari or stage of a schcme shall be deemed to be a
scheme ;

{e) “Governmeni” means the State Government .

(D) “land” means wet or dry land;

(2) “non-dehia arca” means the area compr'isihg'
. all the lands other than the lands in the deltas of the

Krishna, Godavari and Pennar rivers irrigated whether

by flow oi lift under the net work of canals from any.
~drain ;

(h) “notification’ means 2 notification published
the Andhra Pradesh Gazette and the " word

) “nonﬁﬂd” shall be consirucd accordingly ; _
(1) “owner” in relaiion ic any land, means the

-

person liable to pay the public revenue due on ihe

land ard includes 2 ryoi having a permanent tight of

occupancy wi'hin the mearing of the Andhra Pradesh
(Andhra Area) Estates Land Act, 1908,

Explanation —The expressxon p\,rson hahle to. .-
pay ilie’ public rovenue” in relation to any land ia - -
respeei of which no public revenue is payable miears -
the person who would have been liable 10 pay «

public revenue had it been payable on such land;
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(j) “prescribed” means prescribed by rulss
made under this Act ; .

(k) “upland area” means any area other than
the delta arca.:

3. (1) There shall be levied and collected by the revy and
Government for a period of five years from the date (liection of
.of applicaiion of this Aci, as a drainagz ccss on_every cess. ¥
land m the non-delta area for the purposes of this -
Act, 4 tax at such rai~ per heotare per annum  not
exceeding rupces fifiy as the Goverumeht may by
. notification speeify.

(2) Nothing in sub-section (1) shall prevent the
Gevernment from levying and collceting at any time
after the expiraiion of ihe period of five-years men-
tioned in that sub-scetion ihe drainage cess or any
arrears periaining  thersio  which is  leviable or
colleciable during the said period of five years. -

(3) The drainag: Cess leviable under this section
on any land shall be payable by ths owner of such
land.

€

4 (1) Before levying the drainage coss in respect procedure t

of any land, the Collrcior shall cause a ccmsohda.t.t:dl"ffc'UOWed
before levyin -

noiice for thc cnitre period of five years mentioned in grainage cess

sub-seciion (1) of s.ciion 3 to be scrved upon the
owner of the land requiring him to make payment for
each year of such amount of the drainage cess and
within such period as may be specified therein.

"(2) A notice under sub-seciion (1) may be
served on the owner of the land in the manner pres-
. cribed. '

(3) A scparate notice to the same effect shall be
served in the prescrib~d manner on all persons known
or bellved to ba the owners or inicrested in the lands
specified in the no ice so far as such s'rvice may be
practicable, s

. 5. (1) Any person aggrieved by ihe levy of drai- sppeq),
mrgx, cess under this Act moy, within sixty d’xys of the
setvice of ihe no ice referred o in sub-sce’ion (1) of
scciion 4, appeal to such authority as the Government
may, by notification, appoint in this behalf and the
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said authority may pass such order on the appeal as
it thinks fit. 4

(2) Any order passed by the api)ellate authority
under sub-section (1) shall subject to the provisions of

scc_tion 6 be final.

6. The Governmeni may at any timc either
suop motu or on an applica’ion, call for and cxamine
the record rcla ing 1o ary order passid or procredings
taken by the Collcctor under this Act or by the

- appellate authority undesr section 5 for the purpose. of

satisfying themsclws as 1o the legaliiy o1 propriety

~of such ocder ot as'to the regularity of such proceed-

ings and pass such order in rcference thereto as they
think fit : .
Providcd 1hat no order adverscly affrcting any

- person shall be passed undcer this sc¢ ion unless such

Poweré and
functions of
the Board.

. Act260f
1985,

Congtitution
of the
proceeds of
- drainage
cess into &
separate
fund and

its admini-
stration and

- application.

person has bua given an opportunity of making his
represeniation. 3

7. (1) The Board constituted under section 7 of
the Andhra Rrad:sh (Krishna, Godavaii and Pennar
D.lta Arca) Drzinage Cess Act, 1985 shall exercise
such powets and _perform such functions as the.
Government may, from time to time, assign to it
under this Act,

_ (2) Subject to such rules as may be made .in
this behalf the Board shall appoint 2 Commiitce for
the purpose .of parforming such functions as the-Board
may assign io .

8. (1) The prcereds of the drainage coll lovied
and colbc'ed urnder this Act, rrducrd by the cost of
colleciion as d wrminrd by the Government, shall
afier duc appropriation made by the Legislative
Assembly of the Sta’e by law, be constituted tinto a
%lnd to be called the “Non-Delta Drainage .Cess

und”, ’

(2) In addition to the proceeds referred to i

*.sub-section (1) any moneys received from the State

or Central Govcinment or any source for the pur-

poses of this ‘A¢t, shall be credited to the Fund. -.



~

133

. (3) The Fund shall vest in, and be administered
by the Board in such manrer as may be proscoibed. -

(4) The Fund, in so far as ii rela'ns to the
proceeds of the drainige cess levied and collrcted
in a division shall be applied towards mieiing the
cost of the drainage schimes which the Board may,
with the concurrence of the Government, undertake 10
that division. The expenses of ihe Board and its
" compmittees shall also be met out of the Fund :

Provided that it shall not be necessary to obiain
the concurrenice of the Government as aforesaid in -
respect of such class of drainage schemes as may be

prescribed.

0, The drainage cess payable under this Act by Drainage .

cess payable

an owner in respeci of any land shall be deomod 10 under this
be public revenue duc upon ihe said land and the ;‘“ o be
L E reated as
provisions of the Andhra Pradesh Revenuc Recovery public reve-
Act, 1864 shall apply. . | e upon
Act2 of *
1864,

-10. Where ithe” Government arc of opinion that Powerof
it 1s necessary so to do, thry may, by notification, fix Goveroment
. e " . o to fix instal-
the number of insialments in which and the {(ime menis, etc.,
within which the drainage cess shall be payable by aay of drainage

owner or any class of owners. ,

11. (1) If, in the opinion of the Government, Exemption
the-enforcement of all or any of the provisions of this of reduction
Act causes undue hardship on account of unforeseen cess.
calamity or any oiher reasonable cause-to an owner
or class of owners in respect-of any land or class of
lands held by such owner or class of owaers, the
Government may, by notification, and for reasons to .

be recorded therein,—
(@) grant exemption or make a reduction’ in
the rate of drainage cess payable,— .
(i) by any owner or class of owners ;
(ii} in respect of any land or class of lands
held by such owner or class of owners.; and

_(b) cancel such cxemption or vary such
reduction,

P
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,(2') Any notification issucd under -sub-scction (1)

shall be laid, as soon as may be afier it is issued, on.

the Table of the Lcgislative Assembly of the State,
while i1 is in session for a total period of fourteen days
which may be compriscd in one scssion or in two
successive sesstons and shall be subject to such modi-
fication or annulment as that Asscmbly may make.

diior WF= 12, No Civil Court shall ciertain any suit or
Ciril Caurts. other proceedings In respeci of any order or dreision
passcd by ihe Collecior, ihe appellate authoriy o
the Government under this Act or in respect of any
other maiter falling within the scope of any of those

authoriues.

doveca ¥ 13, The Governmemi may give .such directions
to ihe Board as apprar io them to be necessary for

carrying out-any of the provisions of ihis Act or fo-
any ruls, notfication or order made thercunder and

the ‘Board shail comply. with every such direc ions.

Fovier o 14. (1) The Government may, by notification
make Roles: make rules for carrying out all or any of ‘he purposss
of this Ac:. : :

(2) Every rule made under this scotion shall
- dmmediately aficr it is made, be laid before the Legis.- .

" Rative Assembly of the Statc if Ii is in scssion.and if it
is not in scssion, in the session immediatcly following
for a total pcriod of fourteen days which may be
comprised in one session, or in two successive sessions
and if before the expiraiton of the session in which it
is so laid or the session immediaizly following the

Legislative Assembly agrees in making . any. modi--

ficaiion in the rule or in the annulment.of the rule,

the rule shall fiom the datc on which the modification

or annulment is notified have effect only in such modi-
fied form or shall stand annulled as the case may bs;
.. so however, that any such modification or annulmeat

shall be without prejudice to the validity of anything :

previously done under that rule.

Repslol |5, Ths Andhra Pradosh (Non-Delta Arca)

ﬁc'f_sa." of Drainage Cess Aci, 1976 is hereby repealed. -





